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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
O.A. No. 192 of 2005

DATE OF DECISION: 20.07.05

Shri Dwipen Kakah& Ors APPLICANT
Mr.B.C.Das, N.K.Das
ADVOCATE FORTHE
APPLICANT(S)
- VERSUS -

U.0.1 & Others - RESPONDENT(S)

Mr. M.U.Ahmed , Addl.C.G.S.C.

ADVOCATE FOR THE
RESPONDENT(S)
THE HON’BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.
THE ‘HON’BLE MR. K.V.PRAHILADAN, ADMINISTRATIVE MEMBER.
1.  Whether Reporters of local papers may_ be allowed to see the
Judgments?-
2.  To be referred to the Reporter or not?.

3.  Whether their Lordships wish to see the fair copy of the
judgment?

4.  Whether the judgment is to be circulated to the other
Benches?

LS

- o
Judgment delivered by Hon'’ble Vice-Chairman. &ﬂ/



~

~ CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.192 of 2005
Date of Order: This the 20% Day of July, 2005.

HON'BLE MR.JUSTICE G.SIVARAJAN, VICE-CHAIRMAN
HON'BLEMR.K.V.SRAHLADAN, ADMINISTRATIVE MEMBER

1.  Shri DWipen Kakati ,
Senior Field Assistant(V)

2.  Shri Bikash Kumar Baidya,
Senior Field Assistapt.

3.  Shri Surjit Singh, Driver :
4 Shri Madan Chandra Kalita, Peon
5.  Shri R.S.Kanwar, UDC
6. Shri P.K.Rawat, LDC
7.  Shri M.R.Das, SFA(M)
8 Shri A.Mukharjee, SEM
9.  Shri KUSHAL Saharia, SFA(V)
10. Shri Nagendra Nath Roy, SFA(M)
11. Shri Rajkanta Barman,AFO(M)
-12. Shri B.C.Rava, Peon
13. Shri D.Talukdar, Peon
14. Shri Suren Rajbangshi, Peon
15. Shri Tiren Thakuria, Peon
16. Shri Barun Chandra Das, Peon
17. Shri A.K.Sarkar AFO(M)
18. Shri R.S.Sarma, Assistant C
19. Shri Bhabendra Nath Sarma, Peon ... Applicants

All are presently working in the office of the Area
Organiser, SSB Rangla,

By Advocate Mr.B.C.Das, Mr,.N.X.Das

-Versus- -

1. Union of India represented by the
Secretary to the Ministry of Home Affairs, New Delhi.

2. Director General of Security, SSB, East Block:V, RK.
Puram, New Delhi-110066 '

3. Inspector General,
Frontier Head quarters, SSB,
Zoo Road, Uday Path, Guwahati-24
4. Area Organizér, SSB,Rangia, Assam. Respondents.

By Adovate Mr.M.U.Ahmed, Add1.CGSC.
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ORDER(ORAL)

Applicants, 19 in number, are presently lia‘:o"r‘king in the
office of the Area Organisér, SSB, Rangia, Assam. They have

filed this O.A. seeking for direction to the Respondehts' not to

ifecover Ration Money arﬁouht already paid from 1.11.2003 to

Feb, 2005 from monthly "salary bill and also for direction to
refund the amount of Ration Money which has already been
recovered from their pay bill of March, April and May, 20()5.

2.  We have heard Mr.B.C.Das, learned counsel for the
appligant and Mr.M.U.Ahrﬁed, learned Addl‘.CGSC apﬁearing for
the Respondents. The Standing counsel fai‘r}y brought ‘to our
n.ot':ic'e the decisidn of this Tribunal by 'qne of ﬁs (]qstice G.
Sivarajan, V.C.) rendered on 4™ July, 2005 infO.A.’No.l_S of 2005
in respect of employees under the same respondeﬁl;s. In that
¢ése the Tribunal considered the matter th us:

- “I have considered the rival submissions. There
is no doubt that the applicants are entitled to
hardship allowance in the form of ration
money. The respondents were also paying
ration money to the applicants till the date of

"~ the impugned orders(Annexures C & D). Now
the stand of the respondents is that. the
applicants are entitled to ration money only for
a period of three years i.e. upto 31.10.2003 and
therefore the excess payments made beyond
31.10.2003 has to be récovered. It is not
disputed that there is no misrepresentation on
the part of the applicants resuiting in excess
payment of ration money. It is only due to the
negligence lapses on the part of the
respondents that ration money happened to be
paid . beyond 31.10.2003.. In these
circumstances, I am of the view that the
respondents are not justified in seeking to
recover the excess payments made - to the

_applicants. This view of mine is supported by
the decision of the CAT Jaipur Bench in Nathi



“
®
: - .

Lal Vs.. Umon of India & others 1997(1)(CAT)
- 383 which decision is based on the decision of
- the Supreme Court in Sahib Rem Vs. State of
Haryana and others, 1995 SCC(L&S) 248and
in State of Orissa and Others Vs. Adwait
Charan Mohanthy. and others, 1995 ASCC
- (L&S) - 522.In the - circumstances, while
upholding the orders at Annexure C and D.in -
regard to discontinuance/stoppage of the
ration money to the apphcants I restram the
respondents from
recovering any amount from the apphcants
excess payments of ration money paid.
However, if any amount is recovered from the
applicants prior to this order, the same need
not be refunded to them.”

3. The mal:ber bemg similar, we are of the view that thls |
Original Apphcatlon can be dlsposed of at the admnssxon st:age

itself. In the mrcumstances whde upholdmg the- orders at

y Annexures 1 & 2 dated 1/2/2005 and- 21 305 in regard to

discontinuance of the ration money to the applicants, we
restrain the respondents from recovering any amoun't from the

apphcant towards excess payments of ration money paldd

| However, 1f any amount is already recovered from theé apphcants

prior to this order, the same need not be refunded to them.'

4.  The Original Application" is accordingly disposed of at the

< 2

LY >

Al , " (G.SIVARAJAN )
ADMNISTRA’I‘IVE MEMBER' = - VICE-CHAIRMAN

-admission itself.
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shri Dwipen Kakati & Others ... Applicant,
- Vs - : ‘

Union of India and Others .« » Respondent,

 Synopsis ot the application

SL., No,

Particulars , ' Page

3'

b,

2.

The applicants were in receipt of ration 3 para 4(ii)
money allowance since 8,11,94 Ration )
money allowance stopped beyond 31,10, 2003,

Respondent No, 3 vide letter o, MAcctt/ 3 para 4(ii)
pay NGO/O 5/3136 to.recover the RAM already
paid to the applicant,

This Hon'ble Tribtunal vide Judgement dated 3-4 para L(iid)
20,9, 2002 passed in case No, OA 162/02

observed that recovery of special Duty

K lowance restrospectively is not pemi-

ssible and issued direction to refund

SDA already recovered ,

on receipt of above impugned Memorandam é para 4 (iv)
and letter the Rempondent No, 4 recovered )
Rs, 500,00 from each of the applicant

from the pay bill of March, fpril, May and

June, 2005, : -

The applicants were not infomed in time 5 para 5 (¥)
that the ration money allowance was
stopped beyond 31,10, 2003,

Tleven applicants i,e, 153,5,657,8410,11, 5 para (6)
12,16 and 18 sulmitted representation

to the Respondent No, 3 on A4, 4, 2005 but no

action has been taken up til now ,

980>
&4

Adx}o cate ,
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BEFORE THE CENTRAL AIMINISTRATIVE TRLBUNAL
GUWAHATI BENCH, :

o (/005

shri Dwipen Kakati & Other .... Applicant,
?v Vg =

Union of India & Other v+.+ Respondent,

List of date of events -

9,No, Memorandam/Letter . Annexure Page

1. Memorandam dated 1,2, 2005 I 8
stoppage of Ration Money
Allowance ,

2, Letter dated 21,03,05 I 9
details o1 recovery .

3, Judgement dated 20, 09, 2002 111 - 10=12
Held recovery ot SDA restros-
pectively is no pemissible
and directed to refund
already recovered ,

L, Representatlon dated 4, 4, 2005 iv(a)-iv(k) 13 to 23
' praying for stoppage of
recovery .

\%*W

Advd cate,



- BEFORE THE CENTRAL ADMINISTRATIVE TRIBINAL GUWAHATI
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1.

13,
14,
15,
16,
17.
18,
19,

Shri Dwipen Kakati D A
Senior Field assistant (v) iﬁg
Shri Bikash Kumar Baidya

Senior Field Assistant,

shri surjit Singh, Driver

shri Madan Chandra Kalita, Peon

shri R, S, Kanwar, UDC. '
shri P, K, Rawat, LDC

Shri M, R, Das, SFA (M) -

Shri A ,Mukharjee, Sm

Shri Kushal Saharia, SFA (V)

shri Nagendra Nath Ry, SFA (M)
shri Rajkanta Baman, AFO (M)

shri B, C, Rava,Peon

ghri D, Talukdar, Peon

\Shri Suren Rajbangshi, Peon

shri Thiren Thakuria, Peon

Shri Bafun Chandra Das, Peon
shri A K, Sarkar AFO (M)

shri R, S, Samma, Assistant
shri Bhabendra Nath Sarma, Peon

A1l are presently working in the

Office of the Area Organiser, SSB Rangia,

Assam

Applicants,

Contd,.., 2,



- Versug -

1, Union of India represented by the
Secretary to the Ministry of Home
Affairs, New Delhi,

2., Director General of Securty, SSB,East
Bock V RK,Puram, New Delhi-110066,

3, Inspector General,Frontier Head quar-

ters SSB Zoo Rad, Uday Path,Guwahati-2k,

L, Area Organiser, SSB, Rangla, Assam,
e s+ o RESDO ndents,

Details of application

T particulars ot the order/orders against which
the application is made, Memorandam No, 966767 dated
1/2/2005 issued under the signature of S&f£x@ Staff
officer (ADMN) FTR HQR SSB, Gawahati and Mo, V/Acctt/
pay- NGO/05/313 dated 21/03/05 issued under the signa-
ture of Accounts office'r_, FTR HQR, Guwahati ,

Jurisdiction ox the Tribunal

2e The applicant declare that the subject matter
oi the order against which they want redressal is

within the Jurisdiction or the Tribunal ,
Limitation

2 That the applicants declare that the appli-
cation is within the Iimitation period prescribed in
section 21 ot the Administrative Tribunal Act, 1985,

wntd‘...‘.}'



Facts oi the case

L, (1) That the applicants are the employees
of the Special Security Branch (SSB) and at present
working in the office o1 the Area organiser, SSB,

Rangia, Assam in various posts,

L, (ii) That the applicants werﬁa‘ent:ﬁle to ration
money allow?nces s:ane 8/11/94 and” they had been enjoy-
ing the said atlowance till March/2005 but the Respon-
dant No, 3 vide his memorandam o, 96667 dated 1/2/05
had stopped payment o1 all concessions including ration
money beyond 31/10/2003 and passed order recovery of
payment without any prior notice . Thereafter, the
Respondent Mo, 3 again sent a letter No, V/Acctit/pay-
NGO/05/ 3136 daﬁed 21/3/05 under the signature of Acco-
unts officer addressed to the Area organiser,SSB, Rangia,
for recovery of over payment ot Ration money in respect

ot the applicants quoting the amount orrecovery ageinst

- each ot the applicant,

Yerox copies of sald memo randan
dated 1/2/05 and letter dated 21/3/05
are annexed hereto and marked as Annexure

I and II respectively ,
4,(iii) That during the year 2002 5 employees

serving in SSB, North Lakhimpur and Itan.a\garl1 prodesh
moved this Hon'ble Tritunal to issue a direction not be

Contd, ...k



to recover the special Duty allowance who were
through out paid and this Hon'ble Tyd bunal vide
Judgement dated 20/9/2002 in case No. 0.A 162 of 2002
it was observed that the action orf the resﬁondents in
recovering the amount or SDA restrpspegtively is not
permmissible and hence é direction'ﬁas issued to refund
the amount which was already recovered from the appli-
'cant. The remedy sought for in this application is
similar to the above case ot 5 applicants with excep-
tion that in their case it was recovery special.duty
allowances and in this application recovery in respect

of Ration money Allowance ,

A Xerox copy ot the Judgement and order
dated 20/9/2002 is annexed herewith as

Annexure-TIT,

L, (iv) That on receipt ot above impunged memorandum
and letter the respondent I\b. 4 had started recovery of
the amount deducting Rs, 500,00 per month from each of

the applicant from'the pay bill for the month of March,

2005 and thus the respondent Io,4 has already recove-

red for the month ot March, April, May and June, 2005

from their respective pay bill ,

b, (v) That under the facts and and circumstances

stated above, the applicants are to make this application

‘before this Mon'ble Tribunal ,

mntd. LN 5.



Grounds for relief with legal gmirisions

5. (i) For that the applicants were not infomed
in time that the Ration Money allowance was stopped
beyond 31/10/203 ,

'5, (ii) Br that the Applicants came to know the

stoppage of Ration Money Allowance on the issue of
memorandum dated 1/2/2005 and there would have not been
deduction in their present pay bill had the Respondent
No, 4 not paid Ration Money Allowance till Feb/2005,

5. '(1ii) Pr that the applicants are low paid employees
and i f Rs, 500,00 P,M, month from their pay bill is

- . deducted it will be much hardship to them ,

5. (iv) Por that in view of the matter, this is 2
fit cas'e to issue éA direction not to recover the Ration

Money Allowance already paid to the applicants:and to -

" refund the amount recovered .

6, Details oi the Remedies extrusted,

Fleven applicants i,e, Applicants Mo, 1,3, 556, %:
8,10,11,12,16 and 18 sulmitted their respective represen-
tatives to the Respor}dents M. 3 on 4th April/2005 réques-
ting him to stop recovery oi ration allowance that was
already paid to them but no action has been taken by him
on those representations till to day copies of above
representation are annexed as IV (é),IV(b),IV( c),IV(d),
IV (e), IV (£),IV(g),IV(h),IV(i),IV(]), and IV(k),

respectively .

Oontd,,..6.
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Matﬁgr not previously filed or pending with
any other court ,

7. The aﬁplicant declare that they had not
pre'viously filed any épplication and petition or suit
regarding the matter 'iri respe‘ct of which this appli-
cation has been made before any court or any other
authority or other Bench ot the Tribunal nor any such
application and petition or suit is pending before any

-

of them ,

Relief Sought .

8. To direct the respondents not to recover

the amount aiready paid from 1/11/2003 to Feb/2005

to this applicants as Ration Money aliowance from

their monthly salary bill and also to refund the amount
that bas already been recovered from them from the pay

" f¥ill of March, April and May/2005 .

9. T issue an interim order staying the opera-
tion ot the impunged memorandum No, 966}67 dated
1/2/2005 and letter No, V/Acctt/pay- NG0/05/3136 dt,
21/3%/05 in respect of recovery of Ration Money Allo-
wance m already paid to the applicants from their
monthly pay till from July, 2005 pending final disposal
of this original application , '

10, The application is being filed through their
counsel and hence no motice to the applicant is raokxx

required to be sent ,

&)ntd. oo .70



11, Particulars of IPO :~ No. Jo g (( 1578

1ist of enclosures

12, (1) Memorendum No. 966<67 dated 1/2/05 Annexure-I,

12.(1i) Letter No,V/Acctt/Pay-NGO/05/31% Amemure -II,

12, (1i1)Judgenent dated 20/@/2002 passed in case
No. OA 162/2002 Mnnexure-ITI,

VERIFI CATION

I, Shri Dwipen Kakati son of Late J,Kakati,
presently working as SFA (V) in the office of the
Area organiser, SSB, Rangia, Assam do hereby solemnly
affim and declare that the contents ovi{mlz?a, By e 1y b4, 2
b 5,14 65 5 5. 15 5. 2, 5. 3 5. b, and 6 are true to the best
of my person2l knowledge and belief and paras 7 to 11
believed to be true on legal ad¥ice and that I have not

suppressed any material facts,

| - U
Verified at Guwahati on this day oi[AJuly, 2005,
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IMMEDIATE/ACTIONABLE

No. ¢ ()
Government of Indla,

Ministry of Home Affairs,

Office of the Inspector General,
Frontier Headquarter, SSB
Zoo Road, Uday Path,
Guwahati — 24

Dated, the ?L\%n 2005
_M_EMORANDUM_

o e i vma o e o

SUBJECT : MONTHLY EXPENDITURE STATEMENT FOR THE MONTH OF
DECEMBER'2004 ‘ '

Please refer to your Memo No. XU3/Vol-I03/17-18 dated 03/01/2005 on the subject
cited above. ‘

2. On scrutiny of the Monthly Expenditure Statement, it has been observed that ration
money is being paid to the civilian employees till date against the orders issued vide our signal
No.U/1902 dated 02/12/2004.

3. In our signal ibid it has been clearly mentioned that all concessions including Ration
Money be stopped forthwith and over payment made towards Ration Money beyond 31/10/2003
be recovared immediately as desired by the Force Har., New Delhi. T

4 it is also not understood as to how ration money is being booed under Code Head-23
“Cost of Ration” when no fund allotted to the particular head. Position may please be clarified.

5. Area Organiser, Bongaigaon is again requested 0 stop making payment of Ration
Money to the Civilian Staff from January’2905 onwards and a statement showing the Ration

Money paid to the staff and mode of recovers may please be made available to this office within
31/01/2005 Yon thn, Cemmechan , ouva Hems ne' TBEAG - 47 clb ro d.od mag P cart 4ol

z L te-
s twvu:( .

6. He is also requested to review the funds position so aliotted to him time to time and
surrender funds, if any may be made immediately. While reviewing the funds position, 10% cut
and only 33% of total allotment could be spent in between January'2005 and March'2005 may
please be keptin mind.

STAFF OFFICER(ADMN)
FTR.HQR.,SSB,GUWAHATI
To,
The Area Organiser,
SSB,Bongaigaon.
Copy to:-
1. The Dy. Inspector General, SHQ, SSB,‘?aﬁ"g;aigaon. or similar action
2. The Area Organiser, SSB, Falakata/Ranhgia/Bhairabkunda/ lease.
Kokrajhar/Bomdila. - )
)‘/}lf'nf » ¢ "r»/—’
bl
STAFF OFFICER(ADMN)
f_“j}éﬁi‘f - FTR.HQR. ,SSBGUWAHATI

pg o G —J(m -favtmw “3 fond ‘?"m”d

/
2e(4)
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The Area Organiser, SSB,

. Rangia(Assam).

Avverwre T

-9 —

Government of India

Ministry of Home Affairs
Office of the Inspector General
SSB. i, Hqr., SSB, Guwahali

Dated the, _.2_]1103 } O3 .

Sub:-  Over payment of Ration Money.

Sir,

Please refer to yvour letter No. -1/ Acctt/RNG/04/235 dt. 5-3-05 on the subject

cited above.

Detail recovery in connection with overpayment of Ration Money in /o staff

of the Rangia Area are as per detail given below:-

1. Sh. R.S. Sharma, Assistant

2. Sh. Dulal Sarkar, Steno

3. Sh. R.S. Kanwar, UDC

4. Sh. P.K. Rawat, LDC

5. Sh. M.R.Das, SFA(M)

6. Sh. A. Mukharjee, SFA(M)

7. Sh. D. Kakoti, SFA(\)

8. Sh. K.Saharia. SFA(V)

9. Sh. N.N.Roy,SFA(V)

10.Sh. R.K.Barman, AFO(M)

11.Sh. D.K. Bhujel, Peon

12. Sh. B.C.Rava, Peon

13. Sh. M.C. Kalita,Peon

14. Sh. D.Talukdar, Pcon

15. Sh. S. Rajbanshi, Peon

16.Sh. T. Thakuria, Peon

17. Sh. B.C.Das, Pcon

18. Sh. B.N.Sharma, Pcon

19. Sh. Surjit Singh, Driver
W

{

Rs.1657/-

Rs.
Rs.
Rs.
Rs.
Rs.
Rs.
Rs.
Rs.
Rs.
Rs.
Rs.
Rs.
Rs.
Rs.

1247/-
1268/-
6974/-( -+ HRA-Rs.653/-)
7608/~
7608;-
7608;-
7608:-
7608 -
2895/-
23114-
6340/~
7608/-
7608/-
7608/~

Rs 7608/~

Rs.

7608/~

Rs.4438/-
Rs.9020/-(payment made {rom
M&N Division)

ACCOUNTS OFFICER
FTR. HOR.GUWAHATI



Date of Order : This the 20th Dhay ol oweptembel, St

THE NGN'BLE MROJUSTICE VLN CHOWDHURY , VICE CHATRMAN.

1. smti Sushila Sharma ey
W/o Shri subhan sharma

Sub-Area Organiger, S.8.B. \?;i;
North Lakhimpur, (Nap, Tezpur).

e

2. Sri Monjit Singh Raja
/e Late Prafulla Singh Raja
ButeAvua Ortganiser, 89.8.8.
North Lakhimpur, (NAD, Tezpur).

3. $ri Biraj Borthakur
S/0 Latoe Dimbeswar Borthakur
! Circle Oryaniser, §5.5.03.
North Lakhimpur, (NAD, Tezpur).

4. Sri Lok Nath Baishya
G/0 Late surendra Nath Balshya
Circle Organiser, 5.S5.B.
. o North Lakhimpur, (MAD, Tezpur).
. ' \ \. . o
I ‘SJVﬁmtx Anjali Sinha
’ Circle Organiser, $.S5.B.
Commandant Wats, ltanagar

.

L (8.5.1., AP, Division, Ttanagar) .,
o

Sy, By fdvocate Mr KoK, Pnukan,
- Versus -

1. Union of India
Represented by the Secretary
the Government of India
Mintstry of lome Affalrs
New Delhi.

2. Director General
Special Service Bureau

Block-V, (East), R.P.Puram
New Delhi, ’ ' ' .

bt 3. The Senior Assistant Director of Accounts
w GED-11, Section (588)
) O/0 the Director of Accounts
. \ébl Fast Block-1X, Level-IV, R.DP.Puram
)Q , / Mew Delhi-110 066. '

t
'
i

‘
i
H
1
i

H 4. The Divisional Organiser, SSB
. NAD, Teuzpur.

. Conttd./2

ol

7



Wy M GAGICCChagd b, Add L, C,0,8,C.

QL ER

CHOWDHURY J. (V.C.) 1

The issue relates to payment of Special DnDuty
Allowance. The applicants are five in 'numhér.. The )
appligant §l. Nos.l & 2 are serving as . Qub-Area
Organiser &nd applieant 81, NS:.H, 4 & % are serving as
Circle Organiser in Special: Serv%ce Bureau. The

applicants 1 to 4 belong * to- the N.A.D., @.9.8.,

Tezpur and the applicant No.5 belong to N.P.

Divieion, 1ltanagar. The applicants were althrough out
\,

N .
palddthe S.D.A. as were pajid to the cmployees serving

in™! th% N.E.Reglon. Howevor 4n viaw of the decision

. .
rengp?kd by the Hon'ble Suprema Conrlt {n Unlon of tndia
&

RO UG‘n‘ s¥'Others -vs- S.Vijayakumar & Others reported in (1994)
N a .

28 Adminisgtrative ‘dribunals Cases 598, and -fnollowed in

the case of #inion of 1India & Others -va~ Uxecutive

Officer's Association Group"c" reported in (1995)

Suppl. SCC 757, the authority finally decided that
the SDA would bhe admissible to the Central.covernment !

employees thaving All  India .Tranbfer Liabtlity on
.éosting to N.E.Region (ingluding Sikkim) from outside

‘ the region.
In this circumsgstances there is no lllégality
in not paying the SDA to these applicanks also. Tge
“applicahts rajsed their grlevances as to .the recovery

! . . i
!!of the SDA that were paid to them w.e.f£21.9.199¢ to

Contd./3



28.2.2001.

T have heard Mr.K.K.Phukan, learned counsel
for the’ﬁpplicants and also Mr.A.K.Chaudhuri, }earned
Addl.C.G.8.C. for the respondents; Though we do not
find an; infirmity as to the stoppage of the SDA to the

applicants, the action of the respondents in recovering

the amounts of SDA restrospectively is not permissible.

The action of the respondents for taking steps for the ' ) \

Ceeavery r:l’ Eher 90A atreody il be L mpp b leaie
is, therefore, unsustainable in law, and " the

regspondents are accordingly directed to refund the

fﬁnwpnt-whlch was already recovered from the applicants.
Q§{ : )
Fhe'QSSPOndents shall complete the aforssaid exercise
A\ ~ _ 4 1

with ulmost expedition within a period of two months

\
frogpthe receipt of the order. /
N '

S The application is ‘thus allowed to the

extent indicated above. There shall, however, bhe no

order as to costs.

[ e

Sd/VICE CHAIRMAN
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( THROUGH PhoPLi ChiniiaL , LATED THE 4t APhIx_,'QO(;-S,)

SUb:- Prayer for stop of Recovery of Ration Allowsnce.,

Sir,

As per order No . V/acctt/Pay-NG0O/0%/3136 ¢ te 21/03/05
regarding recovery of oveppuyment of Ration Allowance , it is
to mention that unto 3[/1@/03 ( during the period when raticn
allowance wasd pajy o we ) I have received half ND/A during
my normat tour and training period.

In this connection it 1is to say that if my ration allowance
will be recovered from 31/10/08, then I will be entitled for
full daily aldowance during that above mentioned period.

S0, 1 am hereby hunbly requesting you to please stop
the recovery of ration allowance and restore it for further.

This is submitted fonr favour of your kind consideration
and further necessary act ion please.

Yours Faithfully

L7 Rdeatolt

v)&\(}@gw " | ISpACD /Qo - i
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Throuagh ;' rone I ¥ : i ;
Aahsronesy Chennni, Tated, the Ath ANTHITO00m )Y

S s 0y ‘e~ 1 A - )
Sulh o CTrAYCr Lor o aiian of rocoverv of Nation Snlioviorce

-~

Six,

ns per Order o, ‘.//,"\c:(_:tt Pay=Giy/ 08 i . ) i {
xauardinq IeCcovery of . / LX . ((J/3136 dated ?1/03/”J
gl tha£~ﬁﬁt‘)§4/ overpayrent of ration allowance, it. is tn
ance vPQ’PﬁiH goom\1)1?/?A ( Buring the period chen ratlon allow-
LR Yes s Pala e L have received t DLy turindg '
o AnG 1 Tning merton hall DL.A. during Yy normai

1 E “ere . . . YR
s {nl :‘h‘l'rf ¢ onnec Lier 3t ds to say that if me ra tion al1ow-.
Tor fui) ent tecoverd fron 31/10/03 ) then T w31) be ontStien
] IV Cally allowanics uring that al ve mentioned neriod

50, 1 am hersby Husbly regues b 4
recovery of ration w]%}..‘f’.q ..‘__y "!.-"’l‘hb{'l”q you o nlease stop the
PR s ldnviencg and restore it for further,

This 1s submilted f AV
_ . pheesds o sunmitted for favour of vour Fipd o 4 i-
0 TUTineT necesoary metinT oy ‘_‘br -y our Wind consideration

Yours  Failthiolly

. Loy
. Coe N N A g %
vg‘_Qﬁéghmlﬂ/ O
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To

‘The 5taff Officer(Admn,)
FIR, 658, Guwahati,

(Through proper “hannel )
Subs 2:87@: for s.top_ of recovery of Retion Allowsnce)
$ir, | . ' o
As per Ordexr Ro.¥/Acctt, /pay-mo/osls'iao
. datad 21.03,2005 raqarding recoxrery of ovor
payment of Ration Aumnco. it is to mmﬁon
that upte I, i0.2003(’9v~r1ng the period when ration

allewance was. pald ~to me) I have recelved half
Deke éur.’mg uy noxml Cour and training period,

In <thts conhoction u 1s to uy that after
wy r-tion allowanco wiu. bo :ocovem from
31.10.2003, then I.will be entitled for full n.A. L
during that above mntiomd pe:iod.

5o, X am ho:eby hunbly rec;uesting you to |
please ctop the :OIOVQ&] of ration allowance and
restoro 1t fo: iurthoer o« '

. This is submitted for your kind . considontion ;‘Z
, avd fwther (wc«;m gctm plaau. e o
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To
The Staff Officer ( Admn)
FIi.. BQil, S5B, Guwahatl

( Thruugh Proper Chemnal )

Sub ject:=Pyayer for ston of recovery of Ration
Allowance.

Sir,

As per Order No.V/Acctt/Pay-NGO/05/3136
dated 21.3.05 regarding recovery of over payment
of ration ailowance, it is to mention that upto
31,10,03 (During the periocd when ration allowance
was pald to me ) 1 have received-half D:A. during
my normal tout and training period,

In this connection it is to say that if
my ration allowance will be recoverd from 31.10.03,
then I will be entitled forxr full cdally allowance
during that ahove mentinnad pexiod.

S0, I am hereby humbly regquesting you to
nlease stop the recovery of ration allowance and
restore it for further.

This is submitted fors of your kind
conslideration and further necessary action nlease.

Lated:= 'f/04/05 |
Yours faithfuily

\Mnyyypﬁ{A\ ( Lik&/ukf
%

ety
( (?\K~ébhéﬂfL)
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FTH, U\,h.uub, LUVWALAT L.

O THROGUOH #hodbie Chissieng . WATED T A1t r"\,i)l\ii.",fj()(;-‘j:.)
oUb i~ Prayer f{or stop of ecovery of Ratlorn Allowance,
Sir,

As per ovder Mo . V/Acctt/Pay-NGO/0%/3136 4 te ?1/03/0r
regarding recovery of ove opyyment of Ration Allowance , it is
to mention that unto 31/1!/03 ( during the period when reti: n
allowance w4 Pgjd to e ) I have received half D/A durirg
my normat tour and training period.

In this connection it is to say that if my ration allowance
will be recovered from 31/10/03, then I will be entitled for
full dally aldowance during that above mentioned period.

So, I am hereby hurbly requesting you to please stop

- the recovery of ration allowance and rpstore it for further.

This 1s submitted for favour of your kind cons ideration
and further necessary acl ion please.

Yours Faithfully

( % &0& )’)/ Al /)/)

‘;/\ [('/fv\ [( /\!1}).



J. 10 ‘ e un Fv(ij Q@@&(zgag§ﬁ

THE 1Ak OFF ICEI AL N
f)h.uan.Sbu. uuwalind i

C THROUGH #LoRkR Chiivivar . LATED THE 41l APRIL'2005.)
SUL s~ Prayer for stop of Hwéovery of Ration Allowance,

S5ir,

As per order Mo . V/Acctt/Pay-NGO/0%/3136 d.te 21/03/05
regqarding recovery of oveppyyment of Ration Allowance , it is
to mention that unto 31/17/03 (. during the period when ratirn
allowance wwa< Pajl+6 e ) 1 have received half D/A durina
my normah tour and tralning period.
' In this connection it 1is to say that if my ration allowance
will be recovered from . 31/10/03, then I will be entitled for
full daily aldowance during that above mentioned period.

So, 1 am hereby humhly requesting you to please stop
the recovery of ration allowance and restore it for further.

This is submitted {or favour of your kind consideration
and further necessary aclion nlease.

Yours Falthfully

7 %Wk Wc/)\ o) "
(A MUKHERJEL ) -
GEA (M) . A0
o;fif{a& as® Q.a’h%‘é]%
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THE S1AKF OFF ICEH(ADMY)
Flh{HQH.SSb. GUWAHAT 1,
\ THHOUGH PHUPEK CHENNAL , LATED THE 41H APRIL'2005,)

SUB:~ Prayer for stop of Recovery of Ration Allowance.

-Sir,

As per order No . V/Acctt/Pay-Ne0/05/3136 d-te 21/03/05
regarding rccovery of oveppyyment of Ration Allowance , it is ¢
to menticn that unto 31/10/03 ( during the period when reti n

-

allowance w4gs paid 4o, m& -+ 1 have received half D/A durirqg

my normah tour and training period.

in this connection it 1s to say that if my ration allowance

- will be recovered from 21/10/03, then I will be entitled for

full daily aldowance during that akove mentioned period.

S0, I am hereby humbly requesting you to nlease stop
the recovery of ration allowance and restore it for further,

This is submitted for favour of your kind consideration
and further necessary action pnlease.

Yours Faithfully

)@\zﬂw ng , | /L@M Jovederrlihis
! Q& s Kfn
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THL Ul akE OFF ICER ALY
FTH M. 500, QUWARAL L.
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{ THthuH PHUPLEE CHENNAL » LATED THE 41 APKIL'200D,)
SUL ;— prayer for stop of ijecovery of Ratilorn Allowance. |
Sir,

As mer order No . V/Acctt/Pay-NGN/09/3136 d. te 21/03/0%
regarding recovery of oveppuyyment of Ration Allowance , it is
to mention that uoto 31/17/03 ( during the period when reticn
allowance twasd Paj fo wme ) I have received half D/A during

my normad tour and training period.
In this connection it is to say that if my ration allowance

will be recovered from 31/10/03, then I will be entitled for
full daily aldowance during that above mentioned period.

So, I am hereby humbly requesting you to please stop
the recovery of ration allowance and restore it for further.

This is submitted for favour of your kind cons ideration
and further necessary action please. -

Yours Faithfully
. ' ' Ovv\q;\/_ &@W\M«
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To

The SHtoff Ciilicer ( AUMN)
FIRGHOR LSS, CGvaHAT .

. Through i'rorey Chennal, Nated, ihe 4th ADT®IT200D,)

Sub :~ Prayer {or stoo of recovery of Retion allovance.
Sir,

At pex Orcer no. V/acctt/Pay-NGo/05/3136 dated 21/03/0%
r<-garding recovery of ovarnaymant of ration allowance, it. is to
mention that unto 31/10/03 ( Buring the period vhen ration allow-

ance was paicd vo me ) I haVe roc«ived half DLA, durlne my normal
tour and Haining period, :

In this connection it is to may that if my ration ollow-
ance wisl he jecoverd from 31/10/03 , then I will be entitied
for fuil dally a aliowanca durlng that ab:ve mentloned veriod,

50, I am herB¥yyBumbly requesting vou to nlease ston the ¥K
recovary of ration »liowance and restoare it for further.

Thie is aubmitted for favour of your Wind consideration
anc furthner pecessary acticn plese,

Yourq Faithfully

b %//mc/z R

9/4 7
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;?e staff Officer ¢ AT AN
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{ Threouoh Prpﬁgr Ch«pnai, Nated, tlia 4th ADPTRLYON0S )

- b ~! o

Sub i~ Prayer por ston of recovery. of Rotion allovanpce,

f}iI‘,

AE Per Order no. V/icctt/Pay—nai /05/3136 dated 21/03/0%
I-Qardlng recovery of oOverpaywent of ration allowance, it is tq
montion that usto 31/16/03 { Buring the period vhen ration allow-
ance was paid Lo me ) 1 have received half D.A. during my norma !
tour and-h@ininq Pperiod, e e

In thig connectiop 34 i to 83y that if me ratiop o' low-
ance will L recoverd §rom 31/10/03 » then T will be entities ‘
Tor fulg Cally aliowanpce curing that ab-ve rentloned seriod,

NI §

am
TeCiuvery of rat

ke xédy Bunb 1y riauesting vou to nlease stop the ¥
ion ni]ﬂmancq-and,restor@ it dior fur her,

' This ig submitted for favour of Your kind consideration
“ne surthey nﬁC@SSaIY aCctinon ﬂl”@ﬁﬁ'

Yours Faithfuliy '

(dornuio~ 0 - pay
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{ Through Propexr Chemnal )

Sub jectz:-~Pyayer for stop of recovery of Ratlon
Allowance,

Sir,

As per Order No.V/Acctt/Pay=NG0O/05/3136
dated 21,3,05 regarding recovery of over vayment )
of ration ailowance, it is to mention that_ypto f“”"
31,10,03 {(During the nexriod when ration allowance
was paid to me I have received-half Di;A. during
my normal tout and training period,

In this connection it is to say that if
my ration allowance will be recoverd from 31.10.03,
tren I will be entitled for full cally allowance
during that above mentioned period.

So, I am hereby humbly requesting you to
niease stop the recovery of ration allowance and
restore it for further. ' ‘

This is submitted forx of your kind
consideration and further necessary action nlease,

o

Lated:~ {//64/05

_ Q§§JK' Yours falthfully
, | S0 CGamns )
L F o (RS
XY | fggﬁ*‘ / 7



